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The House rea-sembled after lunch at 

thirty minutes pasi two of the clock, MR. 
DEPUTY CHAIRMAI^ in the Chair. 
I THE APPROPRIATION   (RAILWAYS) 
NO.   4 BILL, 19 0 
II THE APPROPRIATION (RAILWAYS) 
NO. 5 BILL-conh. 
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SHRIMAT1 PURABI MUKHOPADH-
YAY (West Bengal) : Mr. Deputy Chairman, I 
rise to support the Appropriation Bill that has 
been introduced by the Railway Minister 
here. 1 have the fullest confidence in the 
ability and the sincerity of Shri Nanda, the 
Railway Minister. In his own way he is trying 
his best to improve the condition of the 
Indian Railways. He is even trying to enlist 
the non-official help and cooperation in 
toning up the administration and the 
functioning of the Indian Railways. We 
pledge our full support and cooperation to the 
Railway Minister's efforts in toning up the 
railway administration. My time is short and 1 
will confine myself only to the problems of 
the light railways run by the Martin Burns. In 
the month of September I submitted a scheme 
to the honourable Railway Minister for taking 
over the management of the light railways 
under Articles 31 and 31 A. Under Articles 31 
and 31A while taking over the management 
we do not have to pay a single nava   paise  as  
compensation.   So  instead 

 



 

of nationalisation I wanted immediate taking 
over of t ie light railways. There were five 
lines t iat were running under Martin Burn. 
On< has already been closed down, that is tl e 
Shahdara-Saharanpur Light Railways. When 
this closure decision was cominj. the 
Railway Minister himself visited t ie 
Shahdara-Saharanpur line and he prom sed 
them that when this was closed down, he 
would give them alternative employ nent in 
the railways. And when the closure notice 
came, the employees of tht light railways on 
that particular day danced, sang and had 
large feasts in their hoi ses because they 
thought that it was coming is a boon, because 
instead of being employee I under the light 
railways, they would hence orward be the 
employees of the Indian Ra Iways. I am 
surprised to find that nothing >f that sort has 
happened now. What are tht conditions now 
prevailing with the employ* JS of the light 
railways? They have been hrown out. If you 
go to the India Gate in Delhi you will find 
their women and their c hildren are selling 
groundnuts; their womei are begging in the 
streets of Delhi. They w re not given any 
employment. There wa; not even an 
assurance that they would ie given in future. 
What about their comj ensation amount for 
closure? They did in t get it. What about their 
provident fund? hey did not get it. What 
about the other amenities that they were 
getting? What ab ut the dues that they had to 
get? They did not get anything. This is the 
condition of I ie employees of the Shah-
dara—Saharanpu Light Railways now. 1 
would urge upc n the Railway Minister to see 
that these Hi es are immediately taken over 
by the Gov rnment of India and kept as a 
separate category for the present. This 
problem hs I to be tackled not only in one 
State. All he five lines of the Martin Burn 
Light Railv ays will have to be taken over by 
the Gov< rnment of India immediately. In my 
State the employees of the light railways have 
eceived closure notices. They will be th own 
out of employment from the 1st of January, 
1971. They have already received the 
notices. The same fate will be meUii out to 
those employees of my State alsc —what the 
employees got in Shahdara—S haranpur. 
The Railway Minister assured me that he has 
asked the West Bengal Go ernment to take 
over the light railways on behalf of the 
Government of India. I con- ratulale the 
Minister for that decision. Sir, in this 
connection I would only like o suggest, in all 
humility, that taking over of those light 
railways in my State by tht State 
Government will not solve the p'Oblem of 
these five light railways. In Biha", officers of 
the    Futwah- 

Islampur Light Railway Company have 
already received retrenchment notice. The 
other employees are also going to get it very 
shortly. The employees need only one 
month's notice; the officers need three 
months' notice. So, instead of asking the 
respective State Governments to take over, 
the Railway Ministry should itself immedia-
tely take over the administration of these 
light railways. If they do not want to amal-
gamate the light railways with the Indian 
Railways at the moment, then, at least for 
some time, say, for one year, as an experi-
mental basis they should run these light 
railways directly under the Indian Railways, 
keeping them as a separate category. 

Sir, even in my State if the Railway Min-
ister asks the Government of West Bengal 
take them over and even if the West Bengal 
Government accepts it, the Light Railway 
headquarters staff whose payment comes 
from these five railways will be thrown out 
of employment because Light Railways in 
West Bengal will not be in a position to pay 
to the present quarter staff. These people 
who have put in an average service of 15 
years will not get employment in any other 
place. Of course, you may ask any State 
Government which is urider the President s 
rule to take them over; you may ask the 
West Bengal Government to take them over. 
But what happens when an elected 
Government comes again to be thrown out? 
They would not like to run the railways. The 
State Governments do not have the 
machinery to run the railways. The State 
Government will have to appoint new per-
sons to run them and the Government of 
India will have to promise subsidy to the 
State Government. I can speak on behalf of 
the State Government because I have had 
discussions with the Governor, the Chief 
Adviser and the Transport Commissioner, 
and all of them told me to convey their view 
that they do not feel competent enough to run 
the railways even if they are paid subsidy 
because that is not the function of the State 
Government. So, it would be better for the 
Railway Minister to take these five lines 
immediately under the Railway Ministry 
directly instead of going to the State 
Governments. Then the question of their 
absorption and treatment as Government 
employees will arise. They will naturally 
demand it. The Minister feels that they 
would demand fixation of their scales of pay 
in the Indian Railways. Sir, I haye gone 
through all this. I have got all the documents 
of these five light railways, I have at least 
five files ready with me. I can sit in a round 
table conference and discuss this point with 
the Railway Minister. I have studied the 
problem. The  scales of 
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the light railway employees are getting now, 
in their present scales of pay the D.A. is not 
merged. In the Indian Railways the D.A. is 
merged with the pay. So, in their present 
scales of pay if the D.A. is also merged, 
what the light railway employees would get 
after such merger would not be different 
from the scale now prevalent in the Indian 
Railways. I hope I could make myself clear. 

MR. DEPUTY CHAIRMAN : Please 
conclude now. 

SHRIMATI PURABI MUKHOPADH-
YAY : I will come to the next point. 

MR. DEPUTY CHAIRMAN : Please 
conclude now. 

SHRIMATI PURABI MUKHOPADH-
YAY : Please give me three minutes more. 
Sir, another question will naturally crop up. 
The Minister will say that these light 
railways are losing concerns. Of course, 
they will be shown at present as losing con-
cerns. There is no doubt about it. But there 
is scope for further study of the economics 
of the whole thing. I have gone through the 
economics of the whole thing. All the 
figures are with me. I have with me the 
details of the amount that they have paid to 
their own officers. When they used to run 
seven lines they had only seven officers. 
Now they run five lines and they have 25 
officers. They have spent most of the 
amount on fixtures, fittings, bungalows and 
buildings, instead of renovating the lines to 
make them economic. When we studied the 
question we found the expenditure on coal 
was 21 per cent of the working expenses. It 
could immediately be converted into diesel 
line and thus make it an economic line. I am 
not only speaking on behalf of the people of 
West Bengal, I stand solidly behind all the 
employees of these five light railways. I 
would urge upon the Railway Minister to 
take them over without any delay and keep 
them as a separate category under the 
Railway Ministry, pending the ultimate 
absorption in the Indian Railways. This 
matter has to be attended to immediately 
because these people will be thrown out of 
employment from 1st January. In fact, the 
Minister is trying his best to see that the 
respective State Governments take them 
over. But I still maintain that will not be 
solving the problem for ever. I would urge 
upon the Railway Minister, whose good 
intentions 1 do not doubt, to see that these 
five light railways are taken over 
immediately under Article 31A 

DR. B. N. ANTAN1 (Gujarat) : Mr. 
Deputy Chairman, let me at the outset 
observe that I shall confine my remarks only 
to general problems of the railways and not 
exclusively either perochial or regional 
matters. Ever since the present Railway 
Minister has taken over, I have been 
noticing very minutely as one actively 
connected with the category of railway 
employees as to how the administration is 
going to work now. I have read, studied and 
observed his eleven point programme and 
without the slightest exaggeration 1 am 
prepared to say that I have fallen in love 
with these eleven points. I have seen his 
enthusiasm, his energy and his sincerity to 
pursue and attain his objective. But I have 
also noticed efforts being made to 
degenerate these eleven points into the 
proverbial curate's egg which is good only 
in part. Let us hope that it will not be so. I 
have been noticing that he has to face a bad 
legacy—a legecy of deficit. Immediately after 
he took over, when there was public 
criticism against the rise of railway fares 
and freights, as a true democrat he aban-
doned the proposal for any rise and decided 
to face the deficit. Now what is the pheno-
menon? On the one hand, we in this House 
or in the other House demand this railway 
or that railway, this amenity or that amenity. 
Where are the resources for it? Nevertheless, 
I have noticed that he has been trying his 
best to provide them. But one thing I must 
say that I am not one who will use cheap 
jibes even against the Railway Board. The 
Railway Board is manned with very good 
and excellent persons, with great experience 
and expert knowledge. But their rigidity and 
lack of human outlook are the two barriers 
that come in my way. 

Mr. Deputy Chairman, Sir, I would cite 
one instance. There is a technical point 
here. Whenever an institution of the railway 
employees is not recognised, we are 
considered as the untouchable Harijans. 
Even the negotiating rights and the right to 
consultations and to see even the handsome 
face of Shri Sardhana are denied to us. But 
we must face the Railway Board. 

SHRI    MAHAVIR   TYAGI   (Uttar 
Pradesh) : Is he really handsome ? 

DR. B.N. ANT AN I : He is handsome. 
But 1 am unpresentable and that is why I 
am unmarried yet. Now that is the whole 
position. I once took a railway employee on, 
as I said, a malicious transfer and I was 
dismissed as if I was an untouchable, to be 
accompanied by a Guard, because 
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the Guards' Council is not recognised. We 
have got a membership of 17,000, we are a 
registere i body and we have satisfied all the 
ins edients for recognition. But,in the name i 
"fragmentation and multiplication, that re 
.ognition is denied to us. 1 thought 1 have 
now got a saviour in the new Railway 
Minister and I addressed a letter to him, bit 
unfortunately, Sir, he also, in the mic-.t of 
his preoccupations, simply became a post 
office and sent me a not cleverly prepared by 
the Railway Board. Now at least I he ;)e a 
psychological change Will be there in   he 
future. 

Now, Sir, so f r as the amenities of the 
railway employe< I are concerned, I have 
seen them. You look at the condition of the 
rooms of th Guards. It is absolutely 
inhuman. At le; it there is one General 
Manager in Mad as—If I am not altogether 
incorrect when I mention his name in this 
House as Mr. 4 a chews—who was bold 
enough to admh it. When I approached him 
and told hit i about the condition of the 
running Gua ds' room and said, "This is 
inhuman. d( n't you see it is like a cattle 
shed?", he was bold enough to admit it. 
And, do yo i know what happened? For the 
informs: ion of the hon. Minister 1 would 
say that n one week he improved, he put all 
the fu niture there, but the next week when 
he w nt on tour, that furniture was removed, 
ai d the same condition of the room appea 
:d. 

Now, there is i retiring room constructed 
in Palanpur by my efforts. After three years 
it was sa ictioned. For two years, for 
financial pur oses, it was not constructed. In 
the third ear it was constructed and now for 
nine i lonths, because sufficient furniture is 
not here, it has not yet been opened to the 
uiblic. Why these things should  happen? 

Now, here in Delhi, 1 gave notice of a 
Short Notice Ouestion only last week. The 
hon. Minist r did not think it possible for 
him to ansv> r it in such a short time. The 
question wa I on the running allowance that 
has been s ^nctioned for the running staff. 

 
DR. B. N. ANTANI : The Divisional 

Superintendent of Delhi Division does not 
allow them to diaw it according to the new 
rules and he has oeen forcing them to accept 
it at old rates. The staff members have 
refused to subm t bills. 1 am one who will 
never allow m>   constituents, as long as 

I happen to be the Vice-Chairman of the 
All-India Guards' Council, to indulge in 
activities which are not constitutional and 
which are agitational. But what else would 
they do ? What else would they do when in 
despair? 

There are Divisions like Ajmer, there are 
Divisions like Rutlam, where things are 
happening which require constant vigilance 
and scrutiny. Sir, the Wanchoo Committee 
has given some preferences and fixed some 
priorities about allotment of quarters and 
that is not being followed. Now, why 
should these guards, who work day and 
night in the mids of these inclemencies 
everywhere be treated like this ? there was a 
time, Sir, during the British period when 
there were only seven or eight bogies. Now 
there are 17 or 18 bogies and there is only 
one guard. 

3 P.M. 

I will cite an instance, and I think the 
Railway Minister will be amused. Once an 
accident happened on the Kulch side where 
a young son of a shepherd alighted and fell 
down. The poor guard stopped the train and 
gave him first-aid treatment. As the train 
was delayed, the next day His Excellency the 
DMsiooal Superintendent levelled a charge-
sheet against him as to why he delayed the 
train. Then it so happened that after a week 
on the same route at the same place another 
similar accident took place. The guard did 
not detain the train and did not give first-aid 
treatment to the victim. He was charge-
sheeted. Now, these things happen... 

THE MINISTER OF RAILWAYS 
(SHRI GULZARILAL NANDA) : When 
was that? 

DR. B. N. ANTANI : About 8 months 
before. I will give you the name. I am direct-
ing the attention of the hon. Minister to the 
fact that with all the goodwill he has, there 
are elements and there is the psychological 
behaviour on the part of these 'Nawabs' in 
your Divisions, which come in the way. It 
has to be rectified. 

Sir, having said that, I will now say some-
thing about the system of dividends. I am 
very happy that the attention of the lion. 
Railway Minister has been directed towards 
the heavy rate of dividend that has to be 
drained out of his resources. 1 have been 
telling for the last three years that this is bad 
economics. We shall try to convince the 
Finance Ministry that it cannot charge any-
thing from them. There are floods and other 
natural calamities—look at Surat, Nagda 
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and at other places—creating all sorts of 
deficits. Repairs have to be carried out. If 
crores of rupees have to be spent on such 
works, where would the Railway Minister 
find the money from? I think some means 
should be created to evolve some formula, 
whereby a reserved fund can be created to 
meet such exigencies in future, and the 
Central Government should be requested to 
subsidise this thing. 

Another thing I wanted to say is this. 
When there is a scarcity and famine—as 
something happened in Kutch, Banaskan-
tha and elsewhare—could he not—this is 
only my imagination; I am subject to 
correction—could we not undertake some 
such works on behalf of the Railways which 
would ultimately become a permanent 
utility and expansion, for which we have 
clamouring.? 

Sir, having said this, I request the hon. 
Minister to pay some attention now to my 
district called Kutch. I am very happy that 
hon. Minister has written to me to say that 
ultimately a survey is being made to convert 
the metre guage into broad guage from 
Gandhidham to Bhuj. I hope it will mate-
rialise soon. He has an ambitious prog-
ramme of getting a survey done about 
Koleshwar and Lakhpat also. I wish him 
success. May I not hope that some means 
will be found in order to satisfy immediately 
the public psychological demand to extend 
the same thing as from Ghandidham in a 
parallel manner, so that the metre guage will 
also continue and ultimately the broad 
guage will aslo come? I also support the 
demand made by my friend and colleague in 
the Lok Sabha, Mr. Sethi who has said that 
one train from Kandla to Delhi should be 
provided for, to avoid this trouble of 11 
hours' halt. I can reach New York earlier 
than I can reach Bhuj from Palanpur. If my 
old mother is ill and if I am to reach 
Palanpur, I cannot attend even her funeral 
because I have to halt for eleven hours there. 
With this resourceful and experienced expert 
Railway Board, if they have a will and if 
they have a desire to do, they can evolve a 
formula whereby these could be done. The 
Railways are our national property. India is 
proud with this nationalised monopoly in 
our hands. We should see that it can 
compete with the best railway in the world. 
On the contrary I see the recognised 
institutions like the All-India Railwaymen's 
Federation, etc. are indulging in lockouts 
and when they do that, they aim at the 
national property. The students come out 
and ruin the national property. Are we not 
patriotic enough to realise all these things 
and shall we not say : 

"Oh woodman, touch not a single bough 
'In youth it sheltered me and I will protect it 
now." 
Let us therefore resolve to protect these 
Railways and when we have such a sympa-
iheiic Railway Minister, let us cooperate 
with him and let him see that he is not too 
rigid. Do not be a mere Post Office for the 
notes given to you by your experts. Thank 
you. 

(Time bell rings) I am not subject to bell . 
With these words, I thank you very much 
and I wish you success. 
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SHRI KRISHAN KANT (Haryana) : Mr. 
Deputy Chairman, Sir, I would not agree 
with my hon. friend, Mr. Balkrishna Gupta; 
I must pay my tribute to Shri Gulrarilal 
Nanda, the Railway Minister. I think it was 
a very wise decision of the Prime Minister 
to appoint him there and 1 know when he 
took up his iob, as is usual with him, he took 
it up with a missionary spirit. He took it up 
as a challenge and did try to go forward 
with the same spirit. His eleven-point 
programme reminds me of my ten-point 
programme. 

SHRI S. D. MISRA (Uttar Pradesh) : 
What happened to the Sadachar Samiti 
when he was in the Home Ministry? You 
seem to forget... 

SHRI KRISHAN KANT : Sir, whenever 
I talk of the 10-point programme my friends 
there get nervous because they have for-
gotten the ten points. 

AN HON. MEMBER : They have got 
only one point now. 

SHRI KRISHAN KANT : Mr. Nanda has 
got 10 plus one points but I would also ask 
him to go forward with the same spirit as 
the Prime Minister has done and shake off 
the vested interests, as they have shaken off 
the 10 points and gone there. 

SHRI KRISHAN KANT : Mr. Deputy 
Chairman, I welcome this 11-point program-
me and for the implementation of that 
programme.   .   . 

SHRI KRISHAN KANT : Mr. Deputy 
Chairman, in order to implement that prog-
ramme he wanted to have voluntary co-
operation of persons in different spheres of 
life and for that purpose he organised 
something and wanted to go ahead with that 
and he has, according to information, 
succeeded to some extent but my informa-
tion is that the Railway Board is not fully co-
operating with the voluntary effort that is 
being done and the voluntary organisation 
that Shri Nanda wants to build and the Rail-
way Board are at loggerheads and because 
of that certain things are not being imple-
mented. I would like to remind this House 
and Mr. Nanda through you, Mr. Deputy 
Chairman, of what Lai Bahadur Shastri did 
in 1952. This Railway Board, these officials 
of the Board who always have a bureaucratic 
approach to things, were not co-operating 
with Lai Bahadur Shastri. What did Lai 
Bahadur Shastri do? He completely shook 
up the Railway Board, transferred those 
people here and there and had a new Board 
which could really translate and transform 
into action all that Lai Bahadur Shastri 
wanted. I would therefore tell Shri Nandaji; 
let him take up this challenge of the Railway 
Board and change all the Members who fight 
among themselves, who fight against the 
voluntary organisation, who fight anything 
that is good and then bring in such people 
who are imbued with the spirit with which 
Nandaji himself is imbued so that whatever 
changes he wants could be brought about in 
the Railway Board and in the functioning of 
the Railways. 
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The Railwajs are the biggest public 

undertaking in the country, having an 
investment of R;. 32,000 crores and 15 lakhs 
employees. Whatever the Railways do, it 
has an impact on the economy and the 
society in gener il, So, I would like Nandaji 
to take up the challenge, as he has taken up 
others, and complete the overhaul of the 
Railway B >ard. Unless that is done, these 
officials i lanipulate, manoeuvre and do 
such thing: that everything that the non-
officials do come to a nought. That is No.   
1. 

 
MR. DEPU' Y CHAIRMAN : Order, order 

please. 

SHRI KRISiAN KANT : You can speak 
wheneve you like. There is this experiment 
of u ing the Sadhus for checking coal 
pilferage, but I think the biggest number of 
ticke less travellers are the Sadhus in the 
country. So, if these Sadhus could be 
utilised fo checking such ticketless travel, 
that wo Id have been much better. That 
would be 1 lore economic than employing 
them on c ecking pilferage of coal. I hope 
Nandaji   vill look into this. 

Another poin that I would like to bring to 
your notice s the participation of Rail-
waymen in the working of the Railways. 
Nandaji himself has been a great protagoni-
nist of worker.' participation in manage-
ment. Althoug i a period of ten months has 
passed, I ai I sorry to note that Nandaji has 
only reacht d the stage of negotiations. I 
feel that soi lething should be done at an 
early date, s( that workers' participation in 
the working of the Railways takes place 
sooner than ai a distant date. 

There is disc mtent about the inadequate 
relief that has been given. This must be gone 
into. A f w days back I had myself urged 
that pre tuctivity and wage increase must be 
correk led. Such correlation should come at 
an e rly date. There is a great disparity in the 
lowest and the highest income on the 
Railways. This must be gone into. Unless that 
is done, correlation between productivity ard 
wages will not be possible. I hope N; ndaji 
will look into certain things like the bonus 
scheme or incentive scheme. On th: 
Railways they should give some incentive o 
work better and make the Railways   a   
tetter   organisation. 

A other thing is this. I find that the 
general loss of the Railways used to be Rs. 
36 crores per year, but this year it has gone 
up to Rs. 70 crores. Previously 8,000 
wagons used to be moved every day, but 
now it is only 4,000 or 5,000 wagons per 
day. This is a very deplorable state of 
affairs and because of that it has affected 
the economy, e.g., steel, coal and other 
things. Just as at the time of recession we 
thought of diversification of production, 
some attention should be given to traffic. A 
traffic promotion research bureau may be 
appointed, so that they can see how traffic 
both in goods and passengers could be 
diversified and taken care of, so that the 
losses, because of certain things in the 
economy, do not occur. I would like him to 
kindly look into the whole thing. 

Another thing is about coal. Coal pil-
ferage is very chronic in the Indian Railways 
and because of that the whole face of the 
Railways has become coal-like, as my hon. 
friend has said. Now, though 70 per cent of 
the goods traffic is being huauled by diesel 
traction, the coal consumption by the 
Railways continues to be the same. I am not 
able to understand this. When there is diesel 
traction, why should the cost of coal remain 
the same or the use of coal should remain 
the same? It means that there is pilferage 
going on. Something is basically wrong and 
it needs to be looked into. 

I have two points more. One s about the 
train examiners. This has been    referred to 
Nandaji by the   Railwaymen's Federation 
also. They have a long-standing grievance. I 
think it is a valid and genuine grievance.   
Those who have reached the grade  of Rs.   
180-240 have a very genuine grievance.     
The Railway Board  has not taken care of 
these people. They adopted the work-to-rule 
method and then they stopped their agitation 
on the assurance that something would be 
done, but since August nothing has been  
done.  They  happen to be only 5,000 out of 
a total number of 15 lakh workers. That is 
why they are  not being looked after. I, have 
the whole details with me. The first Pay 
Commission and the Second  Pay   
Commission  had  not   done proper justice 
to them. I would ask the Minister to look 
into this grievance.   Their designation may 
be changed and their pay scales may be 
changed. They are examining the trains and 
they say when they are to be hauled. Their 
work is as important as any' thing else.    
Last but one point. Nandaji, 



 

[Shri Krishan Kant] 
I know, is very much himself against corrup-
tion. Wherever he can do something he 
docs it. A few days back, may be ten or 
fifteen days back, I wrote to him a letter— 
I did not want to take to him cases 
personally—but up till now I have not got 
even an acknowledgment. 

SHRI     K.       
CHANDRASEKHARAN 

(Kerala) : That is unusual with him. 

 
SHRI KRISHAN KANT : One Mr. 

Naresh Chandra Sagar who was working 
in  Ferozepur... 

MR. DEPUTY CHAIRMAN : You can 
discuss that case with the hon. Minister. 

SHRI KRISHAN KANT : Here is a case 
which 1 referred and marked on thai 
'immediate', and I saw that it was delivered 
in his house. It was not even 
acknowledged. 
II seems there are some people 
somewhere 
in his staff because this man seems to be 
very capable in manoeuvring things. He 
was a top man in the Punjab Government. 
He lost his job. He was again employed 
in the Railways. He was transferred to 
Lucknow. Then he was again at Feroze 
pur. From there he was transferred 
to Delhi. Again he was transferred to Feroze 
pur. As my information goes. Nandaji 
himself transferred him. Again he has 
manoeuvred  to go   back. 

SHRI S. D. MISRA : Has the Minister 
given that transfer? 

SHRI KRISHAN KANT : Without thai 
it is not possible for him to go back. This 
transfer has demoralised the people ai 
Ferozepur because he is a very undesirable 
type. I do not know whether that thing has 
been  put  before him or not. 

SHRI    GULZARILAL   NANDA    :    I 
know  very well . 

SHRI KRISHAN KANT : Why a man 
like him should continue? Charge-sheets 
are there, other things are there, his whole 
career   is    there . 

MR. DEPUTY CHAIRMAN : The hon. 
Minister has understood  your    point. 

SHRI KRISHAN KANT : With these 
words  I   conclude   my   speech . 

SHRI    SASANKASEKHAR  
SANYAL 

(West Bengal) : Mr. Deputy Chairman, 
from different sections of the House the 
hon. Minister, Mr. Nanda, has been descri-
bed as bold. I join in the chorus and appeal 
to him not to be erratic or derail himself 
because there is one matter to which I am 
referring which ought to have been settled 
by this Minister particularly, namely, the 
removal of the artificial classification 
between Class 1 and Class II in the administ-
ration. We all know thai during the British 
days the wayward children of England were 
brought and posted at the top. but when the 
administration could not be carried on by 
them, direct recruitment was made here of 
either local Europeans or Anglo-Indians. 
But even than the administration did not 
fund ion smoothly and therefore some 
people from the lower cadre having 
experience and ability were inducted into 
the top ranks of the administration by 
sufference. In this way Class I and Class II 
categories of administration came to stay. 

Even   before   independence,    in  1946-47 
when    1   was  a   Member  of the Central 
Assembly,  this question came op and the 
Britisher-, declared at that time thai  there 
should  be a  merger  by abolition  of the 
classification. Things went on as before and 
in   1947   the   First   Pay   Commission   also 
recommended  abolition of this distinction 
by msraer. In 1962 (here was a question in 
the Rajya Sabha w h i c h  was answered by 
saying that this classification was not desi-
rable and thai  there should  be a merger. 
May I ask the hon. Minister why with the 
dynamic hands at his disposal he has not yet 
been able to se( right the process of this 
merger? It is not merely an academic pro-
position.   It   is   a   question   which   affects 
efficiency  and   freedom   from  corruption. 
This classification  is  maintained  there  in 
order to make an avenue (oi  sinecure ap-
pointments. The result is that experienced 
people in Class 11 even with 25 years' ex-
perience, their graded salary is lower   than 
the graded salary of   younger men who arc-
first   given   temporary   appointments,   then 
there   is   some   sort   of examination and 
they are made permanent. So an officer of 
five years'  experience  rules the  roost and 
officers of 25 years of ability and experience 
remain   as   underdogs.   This   itself  is   de-
moralising. It kills the heart of the aspirant 
who wants to go on the steady path of 
honesty and efficiency. I will not lake names 
because thai will not be very fair or decent, 
bul I can tell the hon. Minister—1 want the 
hon.   Minister   to   hear   me—how   these 
hall-marks of sinecure posls are being availed 
of   by   giving   backdoor   appointments   to 
persons connected with high-ranking people 
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in position. Also I will give the name. One 
Mr. Chin, i is the son-in-law of one of the 
senior-mos Ministers and he has got into a 
lucrative post by the back-door method. 
Then one Mr. Misra—he is the son of one-
tii te Chief Commissioner of Railways—got 
appointed through the backdoor over the 
icad of competent persons, One Mr. Can; 
uli, son of a Chairman of the Railway B 
>ard, he also got the same benefit. There! 
ore, I would appeal. The appointments ; re 
there. 1 do not want . . . 

AN    HON.    MEMBER    :   Become   
a Minister. 

SHRI SASANKASEKHAR SANYAL : I 
do not want ihe Minister to snatch away the 
appointmer s. But can't he really appoint an 
extra-depar mental committee to find out 
how inco: npetent persons have been given 
elevated inii very lucrative positions over 
the heads ind shoulders of more competent 
and nore experienced persons'? That is my 
question. The incompetency will also be 
illustra id by the fact that some of these so-
called competent people at the top rank 
appeared at the Baroda School of 
Examinations, ailed once and twice, passed 
the third time 'ie consolation examination. 
But at the san e time they were ascending 
the ladder of ii crements. And these second-
class employees they appeared, some of 
them, 80 per c snt of them, never failed at 
all. But they a : stuck down to their posts as 
before. Ho» can there be efficiency? How 
can you -xpect the children of the nation to 
put i iheir best unless they are assured that 
th;y would get a fair deal in turn for their t 
Ticient—and honest service. If we find that 
we are at the mercy of the whims and cai 
rices of the overlords, not being the sons or 
sons-in-law or brothers-in-law or others in-
law to pass overjjthe heads of these 
competent persons, why should we work? 
W ry should we be efficient? Why should 
ve be honest? Therefore I am particularl 
pleading with this bold Minister to be 
traight on the track and to appoint a Con 
mlttee to make an inquiry into these thin p 
and put an end to this classification o; ce 
and for all. 

Thank you. 

SHRT U. K LAKSHMANA GOWDA 
(Mysore) : M r. Deputy Chairman, Sir, the 
Appropriat on Bills before the House, they 
relate to excess expenditure for 1969 and 
also to supplementary expenditure for 
1970-71. Tie first is for Rs. 11 lakhs and 
the other i- for Rs. 36 crores. Sir, while 
considering thi se, I am very sorry that 
even though at the last budget there was 

some hope that the Railways would be self-
sufficient in finances, we have gone to a 
stage where it is possible that we may suffer a 
loss of Rs. 70 crores. Yesterday. Mr. 
Anandan referred to this and made certain 
suggestions regarding accouting. He also 
referred to certain freight subsidies and 
lower freight rates which were made avail-
able for foodgrains, ores, etc. which resulted 
in a loss in railways while actually there was 
no loss. By changing the method of 
accounting we might cut dovsn the losses. 
But that is not enough. We should see that 
the Railways really become self-sulficicnt, 
being one of the largest public sector 
undertakings in the country. Sir. the Railway 
Minister had assured that economy would be 
brought about in the Railways but we find 
that not much headway has been made. 1 
certainly join with the others in 
congratulating Mr. Nanda for the measures 
which he has taken even though I do not 
believe that the induction of the services of 
the Sadhus and others will in any way be of 
help to the Railways or will bring about any 
economy or improvement therein. But, Sir, I 
should congratulate him on his efforts in this 
direction of trying to save on coal 
consumption which is about Rs. 100 crores— 
and he expects to effect a saving of 10 per 
cent, which is considerable—and also on 
diesel and electrical energy which is about 
Rs. 160 crores. 

Another point which has been mentioned 
several times in the past is about the central 
administration, that is, the Railway Board 
and the necessity for decentralisation. T 
think in his reply in the Lok Sabha, the hon. 
Minister has said that he is applying his 
mind to it and I hope he will be able to 
achieve   success   in   this   measure. 

A big source of wastage in the Railways 
is the enormous theft and pilferage which 
has gone to the extent of nearly Rs. II crores, 
and also ticketless travelling. Though there 
have been some efforts regarding checking 
of ticketless travelling and there has been 
some improvement, there does not seem to 
be much improvement in the matter of 
stopping pilferage and theft. I am sure Mr. 
Nanda will bestow his attention to this 
matter as well. 

Regarding the staff, I would like to men-
tion here the case of junior supervisory staff, 
i.e. the maistries, who could not be brought 
under the previous Pay Commissions. Their 
grievances also should be looked into. 
Another category is that of commercial 
clerks who, I am told, number about 30,000 
and they are an unrepresented section.  Their  
grievances  also  should  be 
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into along with those of the guards to 
whom my friend, Dr. Antani, referred, and 
he has been referring to them for the last 
two sessions. I hope the Railway Minister 
will pay his particular attention to this 
matter. 

Then, one of the inherent defects of the 
Indian Railways is the break in the gauges 
—broad-gauge, metre-gauge and narrow-
gauge—which requires shifting and tran-
shipment, resulting in heavy expenditure. A 
continuous effort on a policy basis should 
be made to standardise the railways into 
broad-gauge. 

Coming to my own State, I would like to 
refer to the replacement of metre-gauge 
from Poona to Miraj  by broad-gauge. I 
would  like to suggest  that  it  should  be 
extended  further  right   up  to   Bangalore. 
This is the only way by which that line can 
be made fruitful. The same thing applies to 
the line between Bangalore and Guntak-kal. 
That also has to be looked into because this 
will then facilitate broad-gauge travel right 
from South India to North India via 
Bombay. Another point that I would like to 
make is about  the Hassan-Mangalore line 
which  is nearing completion.   I  had earlier 
mentioned in this House about the loop-line 
connecting the Hassan-Mangalore line 
which is being built. That is, this line should 
start from Kadui and pass through the   
plantation   district   of   Chikamagalur and 
then it should be connected on i Hassan-
Mangalore   line   at   Subaliashpur. If this is 
done, it will certainly help the Hassan-
Mangalore   line   to become  more 
remunerative;   otherwise,   it   will   not   be 
sufficiently remunerative because For ! ing a 
very long distance a heavy investment is 
being done.   So I would urge upon : the 
Railway Minister to look into this matter J 
because it is sometimes said that a loopline ! 
may not. be economical. But if a loopline is   
provided   for  connecting   this   Hasan-
Mangalore line, I am sure, it would help the   
Hasan-Mangalore    line    to    become more 
remunerative. If you take the entire line, it 
will not  be uneconomical. 

Then, the wastage of wagons and coal 
should also be considered. We are thinking 
of dieseaiistion. But we have to take into 
consideration the enormous coal reserve in 
this country and we will have to' take into 
account the difficulty in importing crude. 
In view of these facts, it will not always be 
desirable to ignore the coal-based railway 
lines and switch over to the diesel ones. It 
should be rationalised and looked into 
from that point of view. And we should 
encourage the consumption of coal by the 
railways. 

With  these ramarks I conclude. 

SHRI   MAHITOSH   PURKAYASTHA 
(Assam) : Mr. Deputy Chairman, I support 
the two Bills. I take this opportunity to 
bring to the notice of the honourable 
Minister some of the grievances of the 
people of my State. For the last five years 
over a major part of Assam no train runs at 
night and as a result great inconvenience is 
being experienced by the passengers 
travelling to Assam. I come from a district 
on the southern part of Assam and our link 
with the rest of the country is through a hill 
section. For getting a connecting train from 
Gauhati while coming from Silchar. we 
have to wait there for 17 hours and while 
going we have to wait for 19 hours. While 
we have introduced the Rajdhani Express 
for travelling between Delhi and Calcutta 
within 17 hours, the people of our areas, 
that is, of Cachar, Manipur, Mizo, 
Nagaland, have to wait for 17 and 19 hours 
at Gauhati to cover a distance of 396 kms... 

SHRI AKBAR ALI KHAN  : 1 think 
Assam   deserves   special   consideration. 

SHRI MAHITOSH PURKAYASTHA : 
This matter has been raised in the past, in 
the last meeting of the Regional Railway 
Consultative Committee held on the 22nd 
August, / also raised this matter with the 
Minister and then the Minister assured that 
steps would be taken in consultation with 
the Defence Ministry to resume the night 
services. But up till now nothing has been 
done. Similarly, we were demanding for the 
introduction of an additional train in the hill 
section which connects Manipur, Tripura 
and Cachar, with the rest of India. Only two 
trains run in that line, and that demand has 
not been fulfilled so far. Last time when we 
sat in the Regional Railway Consultative 
Committee it was said that the traffic 
position did not justify the introduction of an 
additional train. But those who actually 
train by these trains say that they find that 
the trains remain always overcrowded. Why 
is this difference between the traffic 
assessment made by the railway authorities 
and that experienced by us, the travelling 
passengers ? It is because in this hill section 
and in all branch lines of Assam ticketless 
travelling is widespread, Because of this 
ticketless travelling the railways are losing a 
heavy amount. If the employees were not 
conviving with this ticketless travelling, this 
would not take place. The people of Assam 
have been demanding for a long time for the 
extension of broad gauge line to   Assam. In  
the absence 
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of broad gauge line no industrial develop-
ment is taking place is Assam. Whenever 
\vc want to se up an industry, It is said that 
the requ red machinery cannot be carried 
there en metre gauge lines. May I know 
from he hon. Minister when he is going to 
ex end the broad gauge line to Assam? Sin 
ilarly, the people of Mizo district, ManipL r 
and Tripura were demanding extension o! 
railway line.to those areas. Recently, the Lt. 
Governor of Manipur came here and 
represented to the Railway Board for con 
truction of a railway iine from Silchar tc 
Jariban. I hope the matter will receive due 
consideration from the Railway Minis' r. 

In 1968 there vas a flood in North Bengal. 
Since then the Jalpaiguri-Hakiiabari line 
has been close!. Two years have elapsed 
after the flood; but no step has been taken 
to re-open tha   line. 

We have beei receiving many representa-
tions from thi public leaders of Bihar about 
curruptii n in giving catering contracts. It 
has bet n alledged by the Secretary, Nagrik 
Samity, Katihar and some M.L.As. of Bihar 
that the same contractor was catering under 
different names such as S.R. Marwari a id 
Co.; Nath & Co.; M. Lai and Co.; Hi idustan 
Catering Co-op. Society, Katihir Vending 
Co-op. Society; and Katihar Labour Co-op. 
Society is given lict ice. The Convener of 
the local ui t of the Bharat Sewak Samaj, 
Katiha , is taking catering and vending 
licence from the Railway, but actually ihese 
are given to the contractors and the Bharat 
Sewak Samaj is getting royalty in lieu. The 
remedy for these will bo 
departmentalisation of the catering s\ stem. I 
understand that in 1966 for del 
rtmentalisation of catering unit and dinim 
cars over N.F. Railway, utensils worth lis. 3 
lakhs were purchased; but those utens'ls are 
lying idle. Therefore, 1 would urge he hon. 
Railway Minister who is very keei to remove 
corruption from the railways to see that this 
departmentalisation of the catering system is 
done as quickly as poss ble. 

Our hon. R. ilway Minister is a trade 
unionist. I would like to bring to his notice 
that on the I9th September 1968 there was a 
general strike by all Central government 
employees. Afte: the strike was withdrawn, 
it was assured on the floor of the House that 
there will be no victimisation. But still there 
are nany court cases pending against railway 
mployees. Many temporary employees were 
dismissed. When they were reinstated they iid 
not get any benefit for 

the period for which they remained un-
employed. 

In 1963 there was a lock-out at Lilooah 
Workshop in Eastern Railway. The Calcutta 
High Court declared it illegal. Now I 
understand that the railway authorities are 
thinking of preferring an appeal to the 
Supreme Court against the decision of the 
High Court. I would appeal to the hon. 
Minister as a trade unionist not to take 
recourse to legal proceedings and go to the 
Supreme Court and harass the workers. 

For improving the railway system, what 
is needed is not only the cooperation of the 
public. What is more needed is the 
cooperation of the employees. And for 
securing the cooperation of the employees, 
I would urge the Railway Minister to see 
that only one railway union or one railway 
federation is recognised in the whole of the 
Indian railways. The recognition of two 
federations simultaneously, like the all 
India Railwaymen's Federation and the 
National Federation of Indian Railway-
men—negates the very principle of collective 
bargaining. If the industrial relations are to 
improve and if the railways is to remain the 
biggest public undertaking, I would urge on 
the Railway Minister to see that only one 
Railway Federation is recognised on the 
basis if necessary, of a ballot.. . 

DR. B. N. ANTANI : Which gives rise to   
strikes   and   lock-outs. 

SHRI MAHITOSH PURKAYASTHA : 
Employees   do   not resort   to   lock-outs, 
but it is the employers who do it. 

DR. B. N. ANTANI : Yes, I know that. 
But... 

« 
SHRI  MAHITOSH PURKAYASTHA : 

In this connection, Sir, I would also like to 
draw the attention of the hon. Railway 
Minister to the lot of the porters and the 
casual workers in the Indian railways. It is 
estimated that there are about eight lakh 
casual workers in the Indian railways and 
those who have put in eight to ten years of 
service, their services are not regularised. I 
would urge on the Minister to see that in the 
case of the casual labourers and porters who 
are not regarded as railway employ-yees, 
some steps are taken to improve their lot. 

Before concluding, I would like to draw 
the attention of the Railway Minister to a 
simple demand of the people of Maijg-ram, 
a place in Cachar district, where they 
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were demanding a new halting station bet-
ween Mohishasan and Longai. In 1965, a 
reply to the citizens there went saying that 
this matter should be considered after the 
lifting of the emergency. The emergency 
lias been lifted, but no step has been taken 
for opening that halting station. 

Sir, I would also like to draw the attention 
of the Railway Minister to one fact that in 
the N.E.F, Railway Zonal Railway Users' 
Consultative Committee, the regions of 
Nagaland, Manipur, Cachar and Tripura 
have remained unrepresentated. In spite of 
several representations, nobody has been 
taken from these areas in that Committee 
and amongst the MPs there are some who 
have not even the remotest connection with 
the N.F. Railways, but who have been 
taken as Members of this Committee. I 
would request the Minister to see that a 
representative from our area is included in 
the North-East Fronter Railway Users* 
Zonal  Consultative  Committee. 

Thank you. 

MR. DEPUTY CHAIRMAN : 1 think 
we have taken about 2i hours. 

SHRI   K.   CHANDRASEKHARAN    : 
Sir, I have requested for some time. 

MR. DEPUTY CHAIRMAN : I think 
we have allotted three hours and I have to 
call him for reply at quarter past four. I will 
give five minutes each. All right, Mr. 
Chandrasekharan. 

SHRI K. CHANDRASEKHARAN : Mr. 
Deputy Chairman, Sir, the implementation 
of the ll-point programme in the Jabalpur 
Division and the execution of the 
"Operation Moghalsarai" are very good so 
far as they go. We have absolutely no 
doubt, Sir, about the sincerity and the 
efficiency with which the lion. Railway 
Minister has been trying to function. Al-
though an hon. Member has stated that he 
had received no replies, my experience has 
been that the hon. Railway Minister is one 
who has been sending very prompt replies, 
not only interim replies, but also final 
replies. It is really a shock that most of the 
Ministers and public men in office are not 
able even to correspond properly and 
promptly, but that .accusation 1 cannot 
certainly make against the Railway Minis-
ter. 

Sir, he has been trying to improve the 
efficiency. But 1 do not think, Sir, that the 
efficiency of the Indian railways and the 

financial strength of the railways could be 
improved unless certain fundamental chan-
ges are made. It is a fact, Sir, that on our 
roads, the Road Transport Corporation 
buses have got only one class, Sir. Now, the 
air service has got only one class, although 
the Air India has been trying to do away 
with it—which is rather strange and rather 
unfortunte, if I may say so. So far as our 
Railways are concerned, if the finances of 
the Railways have to be improved and the 
Railways have to be made efficient, I think, 
Sir, that this class system in the Railways 
shoud go, and like our airerafts and our 
buses, the Railways should have only     
one class. 

Sir, this particular Bill, the demands in 
which 1 certainly oppose, discloses that a 
very large number of items of expenditures 
are connected with day-to-day expenses. 
The overhead charges are increasing day by 
day. Particularly, Sir, a very large amount of 
36 crores of rupees is sought in the nature 
of administrative expenses, repairs and 
maintenance, operating staff, operation, 
fuel, etc, and staff welfare also. And a very 
small amount, a token amount, of Rs. 3,000 
is asked for open Line Works. 1 submit, Sir, 
that the nature of these demands would 
show that the working expenses of the 
Indian Railways are increasing out of all 
proportion to the forethought with which 
even the budget was prepared even a few 
rrjonths back. Sir, with regard to 
expenditure, I don't think that these are on 
the decrease. 

It was most unfortunate that there was 
very serious accident of the Cochin Mail at 
the Madras Central Station. 

It is a fact, Sir, that people who arc in-
volved in these railway accidents are not 
being properly and promptly compensated. 
So far as our air risk insurance is concerned, 
the dependents of the passenger who dies 
in an air accident, get an amount of Rs. 
40,000. But a very paltry sum of Rs. 2,000 
or Rs. 3,000 is paid by the Railways, so far 
as death cases are concerned. So far as 
other cases are concerned, a lengthy 
correspondence is necessary and in many 
cases nothing is paid at all. 

Sir, I have very little time left, and the 
only point that I would like to stress is that 
this neglect of the South by the Railway 
must cease one day. It will be very 
surprising for you to know, Sir, that for 
south of Madras,—be it Bangalore, be it 
Mangalore, be it Trivandrum or Cochin— 
not a single vestibuled express train runs. It 
is really strange, Sir, that most of these 
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so-called cxpre s trains in that area are very 
slow-moving trains, and therefore, what we 
want is immediate and speedy action not 
onl within that area, but in other places al o 
in the north, and particularly in Bombay. 
The demand for a daily express rom 
Bombay to Cochin, to and fro, had been 
there since two years. f would requesi the 
hon. Railway Minister to look into t lis 
demand very seriously and promptly : nd 
see to the necessity of the Bombay-C >chin 
daily express being fulfilled early. 

There is also the necessity of a double 
track between ( ochin and Shornoor. The 
Cochin-Shornot r line is yet not a double 
track all these vears. I would, therefore, 
very seriously equest the hon. Minister to 
see that the null is not neglected in so far as 
Railways are concerned. 

4 P.M. 

SHRI B1PIN 'AL DAS (Assam) : Mr. 
Deputy Chairm tn, Sir, there is no doubt 
that the whole position of our Railways is 
not in good shape. Whether we talk of 
wastage or corruption or we talk of 
inefficiency or ndiscipline, the entire ad-
ministration of ihe Railways seems to be 
not satisfactory at all. I do not know if the 
Governmer have made any special inquiry 
or investigation into the causes as to why 
the Railways are getting into losses. There  
as a time when the Railways used to cor i 
ribute handsomely towards the public exche 
-titer. Not so today. Will the Government 
make some special investigation as to wh, I 
ate the causes ? 

But in this cc nnection I think the entire 
administrative set up of the Railways has 
something to do with the fall in standard of 
railway ai ministration today. My , humble 
suggest >n is that instead ofthere being only 
one F ailway Board at the Centre, we should 
have Railway Boards at the zonal level also. 
Let it be decentralised. There has been overc 
ntralisation so far as the Railways arc c 
mcerned. I strongly feel that there shoul I be 
Zonal Railway Boards with executive p wers. 
The Central Board may be only a 
coordinating body. Then I feel that this being 
the largest industry in the country and very 
old and the oldest public sector ndustry in 
this country. It is high time that we try to 
implement the principle that tl e workers 
should be given the right of participation in 
the administration. I think it is in the 
Railways that we can experiment t and the 
workers are quite mature. I km A the Railway 
unions. They are quite experienced.   They 
should 

be given the right of participation in the 
administration of the Railways. Because the 
time is short and I will not deal with the 
other matters concerning the railways. Let 
me go to my State. If you travel in train in 
my State, you will know what it is. 
Unfortunately our Ministers and Members 
who sometimes visit my State travel mostly 
by plane and not by the railways. If they 
travel by train they will know what it is 
like. I will not try to describe it. It is the 
most shameful part that we have in our 
public life—the Railways running through 
Assam. There has been a demand for B.G. 
line. They have extended the B.G. line up lo 
Bonaigaon, because they have their 
workshop there. We have been demanding 
that this should be extended up to 
Dibrugarh. In the first phase this M.G. line 
should go up to Gauha-ti and because of the 
absence of the B.G. line, the industrial 
development has been retarded. Therefore I 
insist on it and I want to know from the 
Minister what he has done for the fulfilment 
of the promise he made in the last meeting 
of the Zonal Consultative Committee. If 
B.G. is not possible up to Jogigopa because 
of technical grounds which I do not 
accept—1 do not think there are really 
technical difficulties because the Chairman 
of the Board himself admitted that full 
drilling was not yet done but accepting the 
argument that because of financial and 
technical difficulties it would not be 
possible that way—what about the 
assurance given to us that B.G. should reach 
Gauhati by the North Bank ? There is no 
difficulty. The bridge is there. They have 
almost completed it. Why have they not 
taken steps to extend this B.G. from 
Bonaigaon to Gauhati by the North Bank if 
the South Bank is not ready ? 

About the Divisional Headquarters, the 
people of Assam have been fighting and 
offering Satyagraha and the Ministers come 
to Assam and give assurances that something 
will be done but till now no concrete step has 
been taken for the construction and 
establishment of the Divisional Headquaters 
at Bangiya. It is very important for defence 
purposes. Therefore the installation of the 
Divisional Headquarters at Bangi>a is in 
urgent need and I want to know what has 
been done. Finally, I would draw attention of 
the Minister to one ver> important fact which 
has been agitating the people of Assam. And 
that is the employment in the railways. I 
know, Sir, unemployment is a countrywide 
phenomenon. It is a national phenomenon. It 
has be-| come acute everywhere. It is not 
peculiar i to Assam, but may I know why the 
local ! people of Assam do not get  
employment 

177      Appropriation [15 DEC. 1970] Appropriation 178 
(Railway i) No. 4 Bill, (Railways) No. 5 Bill, 

970 1970 



 

[ Shri Bipinpal Das] 
even in the Central installations, the Central 
establishments and the Central industries ? 
What is the percentage of the local employ-
ment in the railways that operate within the 
boundaries of Assam ? I want to know. My 
information is that it is not even 20%. Is it 
not a shame and a disgrace that the 
railways, which operate within Assam, that 
even in them not more than 20% of the 
local people can find employment ? Is it 
surprising therefore that the people become 
restive and the people become angry and 
sometimes the frustrated young men try to 
misbehave ? I want to draw the attention of 
the Railway Minister io this very vital fact. 
Why they should not do it ? Not only is it 
the case in the railways. I also know that in 
the LIC, in the banks, in the refineries, in 
fact in any Central sector industry that we 
have there, the employment provided to 
the local people is very poor, is very 
insignificant. But why at least in the 
railways, why should there not be 
sufficient employment provided for the 
local people at least in this particular 
industry ? All these vital points, the broad-
gauge line up to Gauhati, adequate 
employment to the local people and a 
Divisional Headquarters at Rangia, these 
vital things agitate the minds of the people 
of Assam. Some other facts are there to 
which my friend, Mr. Purakayastha, has 
referred and I need not refer to them but. 
Sir, I would certainly re-emphasise the point 
thai, in certain sectors of the North-East 
Frontier Railway operating within Assam, 
there are no trains running during night 
time, as a result of which hundreds of passen-
gers have to suffer. I do not know why the 
Railway Ministry, whether in consultation 
with the Defence Ministry, or not, have not 
done anything to redress this particular 
grievance of Assam. 

SHRI CHITTA BASU : Sir, what I 
wanted to emphasise is this that the pro-
posal or the proposition of taking over the 
management of the Light Railway of Martin 
Burn and Company has really a very strong 
case. I have got massive statistics with me 
to build up a case. I do not like to take the 
time of the House, nor do I want to give 
trouble to the hon. Minister by giving a 
number of statistics in this regard But what 
is intriguing me is this that the Government 
is not really firm in the matter of policy, 
and in connection with this matter I only 
want to refer to the several statements made 
on several occasions by the Ministers in 
charge of the Railways. Sir, you will be 
glad to know that really the hon. Minister 
for Railways, in the year 1968, reflected 
the general desire of the people. He is on 
record as saying this during his Budget 

Speech in 1968, and I quote : Government 
has got the policy "of taking over all the 
privately-owned Railways progressively as 
and when the contracts with the Railways 
fall due for renewal." If I take this statement 
as the basic policy statement of the Railway 
Ministry with regard to the progress-sive 
nationalisation or taking over of the 
management of the privately-owned 
Railways, I think the subsequent policy 
statements made by the other hon. Ministers 
for Railways are to be in the same vein. But 
what is intriguing, Sir, is the statement here 
made by the State Minister for Railways, 
Mr. Parimal Ghosh. And he says a 
completely different thing. He says in Raiya 
Sabha on 9-12-1968 that "the Government 
of India will not take over the management 
of the Light Railways under the Martin 
Burn group on the ground of the Railways 
being uneconomic." 

Sir, who is true, who is correct, who 
represents the Government's point of view? 
Is the cent per cent Minister correct or the 
75 per cent Minister ? Then I come to the 
50 per cent Minister, Mr. Chaturvedi. The 
demand for taking over the SS Light 
Railway under Martin Burn was turn down 
in Parliament on 17-3-1970 by the Deputy 
Minister for Railways, Mr. Chaturvedi, on 
the ground of financial stringency. The 
Railway Minister has announced his 
decision with regard to the policy of taking 
over the management or nationalising the 
Railways which are privately owned but 
Mr. Parimal Ghosh says one thing while 
Mr. Chaturvedi goes still further and says 
they cannot take them over. Therefore I 
want the cent per cent Minister Mr. 
Gulzarilal Nanda to make a firm 
announcement of policy with regard to the 
proposition of tak ing over the management 
of the privately owned Railways. 

SHRI S. D. MISRA : Sir, is it proper 
that the Minister of State and the Deputy 
Minister should be called 75 per cent and 
50 per cent Minister ? You at least should 
protect them. 

SHRI BHUPESH GUPTA (West 
Bengal): My friend is minus Minister. 

(Interruptions) ' 
MR. DEPUTY CHAIRMAN : Mr. 

Chitta Basil only one minute more. 
SHRI CHITTA BASU : I am finishing. 

As T said earlier there is a very strong case 
for nationalisation or taking over these 
Light Railways under Martin Burn. I want 
to know, what the actual policy of the 
Government is and why there has been a 
shift in the policy with regard to this.   I 
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will be satisfied if Mr. GulzarilaJ Nanda 
would take th s opportunity to clarify the 
positions o'" Government in this regard. 
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MR. DEPUTY CHAIRMAN :    Please do 
not misuse the opportunity given to you. 
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MR. DEPUTY CHAIRMAN : Please do 
not misuse opportunity given to you. 

 

SHRI S. D. MISRA : Mr. Deputy 
Chairman, Sir, I am not going1 to make a 
general speech on this, as I will get another 
opportunity at six p.m. I want to bring to the 
notice of the hon. Minister only two or three 
specific points. One is about the land being 
allotted to landless people, agriculturists, 
living in villages, the lands which are by the 
side of the railway lines. I know that orders 
have been passed and these have been sent 
to the Railway Administrations, but let me 
point out to the hon. Minister that there is 
great abuse going on in this allotment and 
the desired effect of this order is being 
negatived in the sense that it is generally the 
'haves who are getting the lands. Even in the 
name of landless peasants and Benami these 
lands arc being held by them. I can speak, 
Nandaji, of my own district Varanasi, 
where, of course, the lands are being allot-
ted by the District Magistrate and under his 
authority. I do not know whether it is with 
or without consultation with the Railways, 
but there is a lot of corruption. I know the 
names of the persons and I know the general 
cases and the specific cases. If you desire, I 
can point out the names also, but this abuse 
is going on in this matter. 

The other point is this. The Diesel 
Locomotive Works at Varanasi, I must tell 
you, is a notable achievement for the 
Railway Board, for the Railway Ministry. 
Somehow we find that in terms of invest-
ment the output is much less. What could 
be much more in terms of production, in 
terms of the number of diesel locomotives 
produced, it is, much less. Why is it so ? 

AN HON. MEMBER : It is running at a 
loss. 

 



189      Appropriation 115 DEC. 1970] Appropriation 190 
(Railways) No. 4 Bill, (Railways) No. 5 Bill, 

1970 1970 
SHRI S. D. MISRA : It is running al a 

loss. That is another point. I want to link 
this with the general loss in Railways. With 
Rs. 3,000 :rores investment they have not 
been able i o give a 4} per cent return on 
the capita'. This they should give to the 
general i venues. We hear from the Press 
that Rs. 60 crores or Rs. 70 crores is the 
general loss. 

The last poi it I would like to slate is that 
since the last many years—of course Mr. 
Chaturved is a big link between the past 
Railway Minister and the present Railway 
Minisf r and some other Minister. Probably 
he is i link between three Railway Ministers, 
if 1 remember correctly. He is Deputy Min 
ster. He knows the point. Therefore, Ian 
mentioning him. There has been a consistent 
demand since Shastri-ji was there as the 
Railway Minister that the metre gau e 
between Allahabad and Gorakhpur ant 
Bhatani passing via Vara-nasi should be 
changed into broad gauge. Answers were g 
ven here and also in private communication 
from Ministers that everything was being 
looked into. This is being looked into sin e 
the last four or five years. In Allahabad its If, 
Shastriji's constituency— which is not n y 
constituency, which was never—he pron 
ised in meetings in Allahabad that the 
Northern Railway Station and the NortI 
Eastern Railway Station will be joined, i ill 
be made into one. The passengers in 
\llahabad are suffering a great deal becai se 
in the same city at a distance of three n iles 
the North Eastern Railway is there ; nd there 
is the Northern Railway at a different point. 
Sir, the difficulty is beii g pointed out by the 
Railway Administn tion that there are 
certain houses wnich ca inot be demolished. 
There may be only t iree or four houses, I do 
not know. I w ould like to know from the 
hon. Minister v hether they are still thinking 
of anything or the issue is dead. That is all I 
have to  ay. 

MR. DEPU Y CHAIRMAN : Mr. 
Bhandari. 

SHRI G. A. APPAN (Tamil Nadu) : You 
do not ha pe any consideration for a 
Member of Pari ament. What did I want ? I 
only wanted i ome time to speak earlier. 
Could you not; t least accede to my simple 
request, so that I can catch my train ? 

MR. DEPUTY CHAIRMAN : I have 
called you on a number of occasions in the 
past. Sofa' as this debate is concerned, your 
partyman has spoken. You should not try to 
butt in like this. Please sit down. I have 
called Mr. Bhandari. 

SHRI G. A. APPAN: You are sonarrow-
minded...   It is very unkind of you. 

MR.  DEPUTY CHAIRMAN   :     The 
hon. Member should behave in a responsible 
manner.   Mr. Bhandari. 

 



191      Appropriation [RAJYASABHA] Appropriation       192 
(Railways) No. 4 Bill, (Railways) No. 5 Bill, 

1970 1970 
MR. DEPUTY CHAIRMAN : Mr. 

Minister. 
SHRI G. A. APPAN  :    As a protest, 1 am 

walking out.    In spite of my request I you 
have not called me.    It is very unkind I of 
you. 

i'l'/ic hon. Member llien walked out of the 
House) 

SHRI   GULZARILAL   NANDA   : Sir. 
' the Eleven Point Programme has evoked a 

good deal of attention, mostly in terms of 
approval. I am therefore very thankful to 
those hon. Members who have recognised 
the earnestness of the effort and some small 
measure of good that it might 

i have done so far.   But 1 express my grati- 
| tude even more to those who have given me 

the benefit of their trenchant criticism. There  
is  the   hon.   Member,  Mr.  Yadav, 

i there is the hon. Member, Mr. Gupta, 1 hope 
they are present here lo receive this tribute, 
irrespective of the fact whether the 
deficiencies and the faults which they have 
highlighted exisi or do not exist, because 
this criticism sharpens my own awareness, 
my keenness, to have a closer and a more 
thorough look into the conditions, and my 
determination to devise ways to improve 
things and lo give fuller 

! and more satisfaction than I have succeeded 
| in giving so far. 

The question of the finances of the Rail-
ways has occupied a good deal of time and 
attention   of the   House. Naturally   when 

I we talk of heavy losses, we create some 
kind of anxiety which disturbs the minds of 
the Members and of the people.' Now, when 
the Budget was taken up here. I had brought  
to the  notice  of the  House  the 

I fact that the Railways had been making 
losses over a period of six years in succes-
sion, in the last four years, an average of Rs. 
36 crores and in the last six years, an average 
of Rs. 29 crores . And 1 had hoped that we 
would be doing somewhat better now. ] shall 
take up this question in a little detail when 1 
deal with the observations of the hon. 
Member, Mr. Anandan. But I may point out 
this fact generally that in the first place, the 
Railways are not a monopoly at all. We heard 
Ihe use of the word "monopoly" now and 
then. The Railways are facing an intense and 
growing competition with the road transport. 
It is good to a point, as long as it is of benefit 
to both the road transport and the Railways, 
and to the nation. But there may be 
destructive competition also. That is wasteful 
use of the assets of the nation. The main 
point in connection with the financial 
situation is that whereas the freights and fares 
have during the period since 1951 
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increased only 11 the extent of 67 to 68 
per cent, the exp nses of the Railways have 
increased out o all proportion to this. Now 
anybody c; n say that if we run not a 
charity house but a business enterprise, 
then both ends must be made to meet. 
Now, the staff < osts, which means about 
60 per cent of th e expenditure of the Rail-
ways, have increa -ed by 171 per cent, 
against an increase of 671.) 69 per cent in 
the income from freights ani! fares. The 
cost of coa' has gone up by 153 per cent, 
the cost o*" diesel oil, by 94 r er cent, the 
cost of electricity, by 110 per ent, the cost 
of iron and steel manufactures, by 199 per 
cent and the cost of cemei t, by 136 per 
cent. Here is a full scale expl tnation of 
what is happening to the railwa s. 1 have 
been asked to declare here that there will 
be no increase in fares. Well, I vill not 
make any declaration. But I rea :se the 
force of the plea that the passengc s here 
and in the suburbs should have a be ter deal 
in terms of facilities, etc. there sh aild be 
less overcrowding, there should be more 
comfortable travel. The fecili ties to v hich 
they are entitled, they should have. A id 
that also involves two things. One is that 
everybody in the railways must d. > his 
part properly; that means, without i crease 
in expenditure we can do better. Also 
some other facilities are required. It will 
cost and if there is nothing in the ra ilways 
to spend on those things, what is 1 kely to 
happen ? As I said, I am thank ful to Shri 
Anandan for highlighting the peculiar 
features of the state of railway finances. 
He made an attempt to place facts in 
respect of the financial situatioi of the 
railways in their correct perspecthe. The 
appeals and the reality diverge a iood deal. 
Some of the honourable Mem lers pointed 
it out. To get at the true picture, 
adjustments have to be made on both 
sides. The actual deficit would be 
somewhat more than what is shown in the 
Budgetary grants if the amount shown 
against Di elopment Fund is taken as 
expenditure which is the true character of 
this entry. Ir the Budget it is placed as an 
item coming after the figure of surplus or 
deficit. In tb* Budget as passed this year 
there has to be a surplus of Rs. 9.38 crores. 
If the a iount of Rs. 22 crores under the 
head M development Expenditure is 
deducted fron it, this surplus would be 
converted in o a deficit of about Rs. 13 
crores. That is the situation for the current 
year. Ni w, let us look at the other side. As 
pointei out by Shri Anandan, the railways 
play their role as a public utility running 
fret or concessional service to the various 
Ministries and the country, the economy 
as a whole. It is obvious that before the pei 
for   mance of the railways 

is judged in terms of profit or loss, due 
credit should be given to the railways in 
respect of the social obligations fulfilled by 
the railways for which costs are incurred 
without any compensation. To that extent, 
the accounting system does injustice to the 
railways and presents it to Parliament and 
the people in an unfavourable light, which is 
unmerited. We can claim that for the year 
1970-71 an allowance of about Rs. 100 
crores should be made in favour of the 
railways on this account. If the railways were 
to conduct their affairs on entirely comm-
ercial lines and principles.the surplus would 
have gone up to the extent of Rs. 100 crores. 
Therefore, the result for the year 1970-71 
would in this sense be a net surplus of Rs. 
87 crores. In other words, on this basis the 
railways should be taken to have earned in 
all a return of about 7.5 per cent after 
paying ten dividends at existing rates on the 
Capital at charge. It would be fair to deduct 
from this 4.5 per cent, the average 
borrowing rate of the Government as well 
as the amount in lieu of passenger tax and 
safety fund. The net profit by the working 
of the railways in these circumstances 
should be put down at approximately Rs. 84 
crores. This would be no bad performance 
considering that hardly is a railway in the 
whole world able to make both ends meet. 
And many have to be kept running with the 
help of subsidies from the Government. In 
the course of the year some adverse factors 
have arisen after the Budget was passed in 
both the Houses which must reduce the 
surplus that could have been anticipated 
otherwise. 

On the expenditure side we have to meet 
additional liabilities on account of interim 
relief and other awards which amount to 
nearly Rs. 40 crores, or Rs, 39 crores to be 
precise. There will be increase to the extent 
of Rs. 10 crores because of rise in prices, 
flood damage and some other causes. The 
earnings will be below the expected levels 
by about Rs. 7 crores, chiefly because of the 
loss of production in the steel industry. The 
railways have also suffered in revenue on 
account of immobilisation and slow 
movement of wagons caused by abnormal 
conditions prevailing in certain areas like 
the cutting off of overhead telephone and 
electric wires and a number of other anti-
social acts which have grown on such a 
scale that it is a wonder how the trains are 
moving at all and we talk of late running. 
An hon. Member sitting close to me said 
something about trains running through 
Patna, etc. Sir, about 3/4ths of time the 
controls are not working because they have 
been cut off and in such con- 

22 RS/70—7. 



195      Appropriation [ RAJYA SABHA ] Appropriation      196 
(Railways) No. 4 Bill, (Railways) No. 5 Bill, 

1970 1970 
[ Shri Gulzarilal Nanda ] ditions how is 

the staff which has to give direction to the 
movement of goods trains and passenger 
trains to function at all? This is not being 
realised—these conditions which are totally 
hostile to any kind of regular movement. 
Some of these unfruitful developments will 
be absorbed to a good extent by savings and 
economics and the net deficit for the year is 
likely to be of the order of Rs. 56 crores. 

The gross surplus, that is, surplus before 
payment of dividends, would thus be re-
duced to Rs. 176 crores, having deducted 
the development fund figure of Rs. 22 crores 
which does not come on the expenditure 
side. After paying the amount of Rs. 167 
crores as dividend the net surplus would 
amount to Rs. 9 crores even in the adverse 
conditions. 

By setting out the position in these terms 
it is not my intention to create the impres-
sion that it is a satisfactory position for the 
railways. The expenses may go up still 
further as a result of the recommendations 
of the Pay Commission and other reasons 
like increase in costs, etc. At the same time 
there is need to create more facilities for 
improving line capacity, speeding up of 
trains, reducing over-crowding, providing 
more resources for employees, constructing 
new lines, converting metre gauge to broad 
gauge and various other development 
programmes. Therefore, the railways 
themselves have to generate at least a part of 
the resources required for these purposes. 
This will call for a great deal of thought and 
effort on the part of those who have a role in 
the running of the railways. 

Sir, I shall now turn to the criticism level-
led by some hon. Members—Mr. Yadav, 
Mr. Gupta and those who had an unfavour-
able comment to make. Their number is 
small but their ground is strong. Still, I 
cannot claim that by giving all these facilities 
and programmes 1 have succeeded in 
improving conditions to the extent that 
persons moving in the trains will find every-
thing all right. No, Sir. May be I would 
appeal to them not to ignore the good that is 
being done. There are surprise checks. 
There is a systematic surprise check by 
officers and higher officers, and this brings 
to me the picture in precise terms —what 
improvement has occurred. Even if it is 25 
per cent improvement it is there and to 
ignore that and to set one's face against that 
is no service to the nation because, then we 
lose faith in ourselves. Having succeeded to 
an extent and having some prospect of more 
success in the working 

of those lines, if they tell me—I do not min d 
being told— that nothing is possible, then 
nothing is possible. How are we going, to 
please ourselves with that ? Therefore let us 
say that some good is there. It is not enough. 
It can be very much more and it should be 
very much more. The question of corruption 
is there. It is a fact. It is a large-sized fact. It 
is not exclusive to the railways. It is in many 
other places. How do we deal with it ? I have 
tried it—not directly corruption because that 
may take me nowhere. I have tried it by 
taking a problem and to the extent 
corruption enters into it, I have tried to 
tackle it. For example , take thefts. Both at 
Moghulsari, and in the case of coal, and at 
Jabalpur we had a pilot project. The element 
of corruption is there. We have tried to 
remove it in the case of Moghul-sarai. On all 
accounts it has succeeded more than 
expected. It means, very very large amounts 
are involved in that. Some part of it has gone 
into some pockets as bribes. That has also 
been removed by administrative measures, 
other precautions and by various other 
efforts that have been made. I should think 
that f can feel pleased with myself if at the 
end of the year, I am in a position to say that 
20 per cent of the corruption has been 
removed in the railways because I know the 
difficulties involved. They are enormous. It 
is a huge thing in dimensions. But once the 
thing starts moving in that direction, it will 
have its impact by speedy and rapid reforms 
for improvement. But I can never think of 
eradicating it completely. Human beings as 
we are, I cannot say that there will be a 
complete, 100 per cent eradication of 
corruption. 

SHRI BHUPESH GUPTA : Let us run a 
Sadachar Special all over the country. 

SHRI GULZARILAL NANDA : But you 
do not believe in this. 

SHRI BHUPESH GUPTA : What about 
the Northern Railway Manager's corruption 
? What about the arrogance and high-
handedness of your Managers '? 

SHRI GULZARILAL NANDA : The 
difficulties are in procedure and due to 
delays. There is a staff for vigilance ; there 
is a staff for investigation and there is a 
directorate and vigilance organisation on the 
railways. When I look at the figures and 
find out how many cases are there, —it is a 
large number. The upshot of all this is that 
there are very few cases which reach the 
final point.   Having reached the 
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final point, in U rms of penalties and action, 
it is a small res due. I have already given 
directions to clu rige the whole thing. There 
should be a w iole, radical reform in the 
systems and pi ocedures and the way we are 
dealing wit I these things. The major 
obstacle is tha every corrupt person has a 
number of su iporters who will come and 
plead for them. 

to the periormance  ot   the  work. 
SHRI BHUPESH GUPTA : Mr. Akbar 

Ali Khan applauded all the time. 
MR. DEPUTY CHAIRMAN : Please sit 

down, Mr. Bhupesh Gupta. We are short of 
time. 

SHRI GULZARILAL NANDA : I am 
sorry, the hon. Members raise points and I 
will have to deal with them. Otherwise, 
somebody will say, probably that hon. 
Member will say, that I do not reply. I will 
deal with him afterwards. 

Sir, now about the conditicns in the run-
ning trains, I have mentioned one aspect of 
it already. I have myself moved in trains and 
seen the conditions there, pushed myself 
with difficulty in the over-crowded trains and 
seen the conditions, fans not working, no 
fans, and a number of other things. And I 
have also learnt that the people are sitting, 
the passengers are sitting and in their 
presence the fans are removed. Now, how 
every train and every compartment are going 
to be guarded ? But still we are trying to 
deal with that situation also. Therefore, let 
us understand the nature of the difficulties 
and the conditions in which we are 
functioning. I do not put it up as an excuse, 
but at least as an explanation, and therefore, 
the intensity and the magnitude of the efforts 
will have to be much more. I hope, Sir, with 
the help of the Members of Parliament and 
the help of the people who wish well of the 
railways in the country, something will be 
achieved. The hon. Member, Shri Yadav, 
mentioned those things. I see that in many 
places this will be the condition because the 
improvements, as I said, have been only a 
part of it and not the whole of it. Now, he 
said about some other cases also. 
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This railway, Sir, has been on my mind 

day after day. The lady hon. Member 
mentioned about the Shahdara-Saharan-pur 
railway. Before it was closed down, I went 
there. I can understand what these people 
would be doing. There have been no means 
of subsistence. They have not been paid the 
arrears of wages. Nothing at all. They have 
no money. Now it has been my keen desire to 
do something for them soon. Meanwhile, 
other prob-I lems have also arisen, that is, the 
closures | in Bengal and Bihar. I was not able 
to | move very quickly, because if I do some-
thing which is not going to lead to any 
durable results, it will make the fate of these 
people much worse. 
The Railways have been sinking  to this 
position because of one reason—the   road 
transport competition.   You want the trains 
to run, you want conversion of metre guage I 
also, but at the same time you go on   running 
more trucks  and  buses. What  will ! happen 
to these railways ? They will naturally close  
down.    Therefore,   this   aspect   of rail-road  
coordination   has   come   up.   1 wrote to the  
U.P.   Government.   I wrote to the Bengal 
Government asking them to assure me that 
road transport will be regulated so that there 
would be no  losses or the losses  will  not  go  
on  increasing.   Only three or four days back 
I received a  letter from  Shri  T.   N.  Singh,  
Chief   Minister of U.P. The same position 
has arisen now in case of Bengal.   Now I am  
on a little stronger ground.   If the State 
Governments can co-ordinate the rail and 
road   traffic better,  then we can do 
something.     We promised them that we will 
give  them the 
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staff—even free of cost. So some solution 
has to be fou id. I should not immediately 
give the details as to what we are going to 
do about i . I shall now deal with other 
things. 

 

SHRI CH TTA BASU : Will you explain 
what is the actual policy of the Government 
' Are you considering the proposal of I 
iking over the management either by the J 
:ate Government or by yourself ? 

SHRI GU ZARILAL NANDA : I am 
thinking f solving the problem, policies 
apart. I lo not want to enter into a debate 
whether there was a policy in the past or 
whether there is any departure. 

SHRIMAT PURABI MUKHOPA-
DHYAY : Ta king over by the State Govern-
ments will n< I solve. We want the Railway 
Ministry >.o lake over. Profit-making cannot 
be the motive force of the Government. It is 
a utility service. About transport 
competition, because of the shrinkage of 
railway kilometers, the transport authorities 
are getti ig the advantage. 

SHRI GU'ZARILAL NANDA : I would 
like to close. Though I have a number of \ 
oints which I would have liked to deal,  he 
limitation of time is there 

but only one point I would touch. We are 
asked to continue running the uneconomic 
lines which cost us Rs. 7i crores a year. All 
right. Then we are told to take up more 
burdens and then we are also told 'why are 
you making a loss'. I may tell Members who 
have various programmes for conversion 
from M.G. to B.G. This, is a point which 
has a very great bea ring on the various 
proposals they have. The P.A.C. will not let 
us take up construction of a line which does 
not show, after surveys, that it can be 
remunerative. If the fares and freights are 
lower than the cost, please take it not a 
single line is going to meet the test. It is not 
only a question of mere fares for making up 
the losses but whatever has to be done in 
order to enable us to undertake new 
construction is also an aspect which must 
not be lost sight of. 

I would submit that I have dealt with all 
the important points of a general nature. 
The question of un-recognised unions was 
raised. I would like to speak to Members. 
We shall have long talks. . I have had so 
many strikes of small category unions. We 
shall discuss this later on. I shall stop by 
thanking the Members for the words of 
encouragement I have received in this 
House. 

MR.  DEPUTY CHAIRMAN   :     The 
question is : 

"That the Bill to provide for the autho 
risation of appropriation of moneys out of 
the Consolidated Fund of India to meet 
the amount^ spent on certain services for 
the purpose of Railways during the 
financial year ended on the 31st day of 
March, 1969, in excess of the amounts 
granted for those services and for that 
year, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : We shall 
now take up the clause by clause 
consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI GULZARILAL NANDA : I move 
: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 
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MR. DEPUTY CHAIRMAN : The 

question is : 
"That the Bill to authorise payment 

and appropriation of certain further sums 
from and out of the Consolidated- Fund 
of India for the service of the financial 
year 1970-71 for the purposes of Rail-
ways, as passed by the Lok Sabha, be 
taken into consideration." 
The motion was adopted. 
MR. DEPUTY CHAIRMAN : We shall 

now take up the clause by clause 
consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI GULZARILAL NANDA : Sir, 1 
move : 

"That the Bill be returned.-' 
The question was proposed. 
MR. DEPUTY CHAIRMAN : Please be 

brief, Mr. Bhupesh Gupta. 
SHRI BHUPESH GUPTA : I shall be 

very brief. I only want to bring it to the 
notice of the... 

 
MR.  DEPUTY  CHAIRMAN   :     We 

have got one more Bill, a Motion for its 
reference to a Joint Committee, and it should 
be finished before 6. 

SHRI BHUPESH GUPTA : This side, 
we are here for speaking. We are not for 
eating here. 

Now, Sir, the hon. Minister, towards the 
end of his speech, made a reference to the 
unrecognised unions. I think the attitude 
should be clarified, and I would ask Mr. 
Nanda to go into this question, because the 
fact that a union is representative is to be 
taken into account, irrespective of whether 
such a union happens, at a given moment, to 
enjoy its recognition by the authorities. That 
should be gone into. I have in mind, Sir, the 
Northern Railway Workers Union, which was 
formed under the Trade Unions Act in May 
1970. This union is affiliated to the All India 
Trade Union Congress. Now, Sir, this union 
has a membership of 25,000 rail- j waymen 
spread all over Northern Railway ! in 48 
branches of  the union.    Surely this 

fact cannot be overlooked by the Govern-
ment simply because it is not a recognised 
union. What happens is that when these 
unions make representations to the autho-
rities, sometimes their representations are 
accepted; sometimes they are rejected. As a 
result the grievances are not attended to. 
And anyhow the workers are very cut up 
about it. Why should not the authorities 
accept the representation of the grievances 
when that is also one of the ways of 
handling the workers with tac( ? Now, Sir, 
in this connection I must point out another 
thing—I am very brief. The General 
Manager of the Northern Railway, Mr. M. 
N. Bery, adopted a very hostile, arrogant 
and rude attitude when he visited Kalka on 
the 26th of June, 1970. The local office-
bearers of the union I have mentioned, 
approached him with a demand charier. 

The General Manager not only refused to 
meet them or even receive the charter, but 
also he remarked—his words 1 am quoting; 
Members should know— "All politicians 
including the Prime Minister are merely 
casual workers who come and go, but that 
he was a permanent man and that he would 
decide the policy to be adopted." Surely this 
is not how a Railway General Manager 
should speak. Perhaps he had such courage 
to speak in this disparaging and insulting 
and arrogant manner because he thinks he is 
a great friend of Dr. Ram Subhag Singh. 
And he is always in attendance whenever 
Dr. Ram Subhag Singh goes anywhere.   I 
can understand,.. 

SHRI S. D. MISRA : He was an ex. 
Railway Minister, and if he is shown cour-
tesy, Mr. Bhupesh Gupta should not mind it. 
Nandaji was an ex-Home Minister' and 
whenever he has gone as such, he might 
have had some courtesy shown to him. 

SHRI BHUPESH GUPTA : But should 
the line formed for showing courtesy to an 
ex-Railway Minister be as long as— shall 
we say—the Dakshin Express or the 
Calcutta Janata Express ? So many are 
standing. Surely, every time the General 
Manager does not go, but everybody knows 
he has a friend in a deeper sense, and he has 
taken a very hostile attitude towards this 
union. And this should be gone into. I 
would demand an enquiry into this thing. 

Before I sit down, only one point I have to 
raise today. The hon. Minister knows it. The 
situation was brought to his notice on the 
25th of July 1970 when a deputation 
consisting of Mr. S.M. Banerjee, M.P., Mr. 
Satish Loomba, working president of the 
union and Mr. Shrikrishna , 
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general secretary of the union, met the hon. 
Minister 1 imself. We do not know what 
the hon. Minister did. The situation was 
also explai led to the Prime Minister when 
on the 3rd August this year a procession of 
1200 Iadic from all over the Northern 
Railway marche I to her residence and sub-
mitted a mem< randum to her. We do not 
know what has happened to that but what 
we know it that the General Manager has 
assumed, as a result of this legitimate 
ventilation of • rievances, a very hostile 
and inimical att tude towards the employ-
ees with the re; lit that he is transferring 
them right and k t. Mr. Balkrishna Gupta, 
Section Control jr, Ferozepur, was trans-
ferred although ie does not fall in the cate-
gory of staff s ibject to transfer. When Mr. 
Gupta appi >ached the higher authorities 
against his ransfer he was told that the 
transfer wa-; in consequence of his joining 
the Nonhcrn Railway Workers' Union. I 
shou J like to know whether this is the 
polic> of the Government. One Mr. Gita 
Ram, S umtman, Ambala Cantonment and 
Shanti Sarup, Cabinman, Ambala 
Cantonment, wr i.., 

 

SHRI BHUP1 SH GUPTA : I have 
taken the name of Haryana; that is why he 
is talking; therwise he would not have. 

MR. DEPUTV CHAIRMAN : Don't 
worry about it.    Vou finish now. 

SHRI BHUPfSH GUPTA : ...who held 
the post of President and Assistant 
Secretary respecti ely of the Ambala 
Branch of the Union h ive been 
transferred out of Ambala Cant mment 
though these do not belong to tht category 
of staff coming within the purvi< iv of 
periodical transfers and they are not 
normally supposed to be transferred. 

I do not wish to make much of your time. 

MR. DEPUT1 CHAIRMAN : You 
need not refer tc all the cases. You can 
send it to the Mini ter. 

 
SHRI BHUPESH GUPTA : Dhanna 

Ram, Cabinman, Ghaziabad, who is Seer? 
tary of the Ghaziabad Branch has been Singh   
fed'   JaMk   R3j   and   5i*Ste 

 
SHRI BHUPESH GUPTA   • . 

are working as skilled moulders 'in t& 
Kalka Railway Workshop have been ?ra„. 
[erred. Srikrishna, General Secreta/v'"r 
the Union, who is working as Msfl°l 
Superintendent (Works) in TJ S^s nffi 
Northern Railway, Bikaner aDDliedffifCe' 
transfer to Northern Railway Heirtn?.,, f°r 

Baroda House, New De h n ac 7^' 
Gulam Mohd. who wants o gotofll"'1 

but this just request for transfer h3'^"^' 
been accepted. All that I wish to L' 
to appeal to Mr. Nanda Mr M° Js 

has been himself a labour leader r?a,nda 

sidcrable standing although we have 3fflS°n; 
with him on many Som^ 
appeal to him that he shou d not fnnn'y 

the tradition of the Railway Board TT 
Railway Board, you do „M know is an 
invisible empire in the fi™„„ ' Vs an 

India and w'e want to brPng' his e^n.f 
under control. The Railwiy BoSS"1^ 
much moie powerful in ranL.,7 IS 
than even the Union G^IT'IIZ "Tl^ Council 
of Ministers wHan 3"d th? me Railway 
Board to its stic that ? CUt important. 
Otherwiseparliamen ar! 1 Very vision, 
parliamentary vigC ™y

ri;™per-tary 
supremacy is mS.W,1?nlen-and nothing dse. 
Therefor^ f*. i?'£,0n Gulzarilal Nanda no to 
Zi^ h.ty and arrogance on the ptnofthfJ^T' 
nties and let Mr. Ram Subhae s i n >i? V'ho_ 

te him.    Everybodymknowsag H?t SSS 

Mr. Nanda has that way       "lany fr,ends 

MR.  DEPUTY CHAIRMAM  .    -r, 
will do; please sit down :    That 

SHRI  BHUPESH  GUPTA   •     r 
this gentleman has been carrying out a L£y 

hunt,  having  been   Dolitirai,, Wl!cn_ 
against the Unions S^L^W1-who are against 
people who do nn^L' well of the public 
sector I ZukiZ* fore appeal to Mr Nanda 
K2F rere" down, that he mus t pzy^onJZV^ to 
this. When we biLfsuch ,v nt'°n their notice 
we expect men like Mr A"f t0 
lalNanda,asenio?leaded eni^M^,"-a   senior  
parliamentarian  ™da   J Labour Minister at Sf 
to^go htoThts 
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about this and every year there are more than 
half a dozen accidents and deaths of railway 
employees in Abu Road and yet the 
overbridge is not being built. The tragedy of it 
is that at the time of the last by-election of Mr. 
Sadoba Patil, Mr. Ram Subhag Singh, the then 
Railway Minister, visited Palanpur for 

canvassing for him. Without waiting for the 
sanction of the Railway Board to make a 
case, he sanctioned it and that bridge has 
been built, whether it was warranted or not. 
I, therefore, earnestly request the Railway 
Minister to expedite this overbridge. 

Then, my friend, Mr. Bhupesh Gupta, with 
whom I never agree, said something about 
the General Manager of the Northern 
Railway. I have had a similar experience 
with  Divisional  Superintendents. 

MR. DEPUTY CHAIRMAN  :    You 
have had your chance already. We have to 
finish another Bill also. 

SHRI K. P. MALLIKARJUNUDU 
(Andhra Pradesh) : I just want to draw the 
attention of the hon. Minister to the possible 
reduction in the running time of the trains 
from Madras to Delhi. So far as the Grand 
Trunk Express is concerned, it takes 42 
hours and so far as the Dakshin Express or 
what is called the Link Express from Madras 
to Kazipet is concerned, it takes 46 hours. Is 
there any possibility of reducing the running 
time ? 

My second point is somewhat local. As you 
know, Vijayawada is a very important railway 
junction. Much of the traffic, both goods and 
passenger, passes through Vijayawada. There 
is a lot of congestion and pressure on that 
station. • So, I would like the Railway 
Minister to see that a survey is undertaken 
connecting Ongole with Kakinada via 
Machlipatnam and Repalle. These are two 
important centres. It is the rice bowl of 
Andhra Pradesh and sugar is also produced. 
Rice has to be exported and sugar has to be 
exported. Another line connecting Machli-
patnam with Repalle will solve the problem of 
congestion at Vijayawada. Let the hon. 
Minister see that the survey is undertaken in 
this regard. 

SHRI GULZARILAL NANDA : The hon. 
Member, Mr Bhupesh Gupta, first, because 
he spoke first. He has done his part of duty 
by reading in its entirety the whole brief in 
his hand and added something also. I have to 
say this much that no one, high or low, 
should be arrogant or discourteous and if it 
happens anywhere I am there to discourage it.   
I believe that 

[ Shri Bhupesh Gupta ] question 
objectively, with sympathy, with trade 
union outlook, and not to be vitiated by 
the perverse ideas or reactionary General 
Managers who happen to be friends of the 
Syndicate leader, Dr. Ram Subhag  Singh. 

DR. B. N. ANTANI : One point that I 
want to bring very earnestly to the notice of 
the hon. Minister is the overbridge at Abu 
Road for the protection of railway 
employees. Now, for four years I have been 
waiting for it. As usual my language is not 
so strong as Mr. Bhupesh Gupta only can 
do and I will not compete with him, but 
there is one thing. The Railway Board has 
been giving stereotyped  replies 
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if officers canr U do better by way of giving 
more facilities at least they should make it 
up by mort courtesy. They should do better 
there flso. 1 shall look into any specific 
matte'. Regarding all that the hon. Member 
has stated it is all familiar ground. We 1 ave 
discussed with his friends and others free 
uently... 

SHRI   BHUPESH   GUPTA   :      My 
men ? 

SHRI GUL,ZARILAL NANDA : Those 
connected wi'li these matters, some of the 
unions an 1 others, and we are trying to do 
whatevc  is possible in this matter. 

SHRI BHl PESH GUPTA : 1 hope Mr. 
Bery will not persecute them. My fear is 
this. Because I mentioned this thing Mr. Be 
y will be more vindictive. If he is more ' 
indictive, I hope Mr. Nanda will personall 
own it up here and take necessary act on 
against him. I would ask the Prime Minister 
to call for the confidential file ol Mr. Bery, 
and he also should see that he is a man of 
absolute right reaction. .. 

SHRI GUI ZARILAL NANDA : No 
officer of the Railways should have any 
reaction of tl is kind, right or left. They 
should be ent rely above all political affilia-
tions. 

SHRI T. V. ANANDAN (Tamil Nadu) : 
Is it not a fa t that the All India Railway 
men's Feder; lion and the CPI under the 
leadership of Mr. Dange want to establish a 
railwaymen"; trade union in this country, 
which is no< being sponsored by Mr. 
Bhupesh Gup i 

SHRI GUI ZARILAL NANDA : This is 
inside infon lation. 

SHRI BHL I'ESH GUPTA : You should 
ask Mr. Bery -1 have quoted some of his 
words—whether he has uttered them be-
cause this ha i been verified. He did say 
"Ministers ccne and go. Prime Ministers 
come and go, t is I who decide things '. If 
he has uttere< this, this officer should cer-
tainly be rem' >ved from that position. 

MR. DEPl 'TY CHAIRMAN : Please sit 
down. 

SHRI BHUPESH GUPTA : It is most 
undignified, it concerns Mr. Nanda's own 
dignity. I would not like Mr. Nanda to be 
insulted in this way. 

MR. DEPUTY CHAIRMAN : Please sit 
down.   Do not interrupt like this. 

SHRI BHUPESH GUPTA : Whatever 
may be the quarrel amongst us, your 
dignity is in a way Parliament's dignity in 
relation to this officer. If the officer says 
anything against you, surely whatever may 
be our other differences, I would like your 
dignity to be protected. 

SHRI  GULZARILAL  NANDA   :     If 
any such thing happens, certainly he is 
right. 

Regarding this question of the unions, and 
the same point was raised by the hon. 
Member Dr. Antani. In this case the All 
India Railwaymen's Federation, as was 
pointed out, have also a union in the Federa-
tion. They want to establish an identity 
outside where they feel they may not be 
possibly having that overall position of 
domination. Registered trade unions, 
whatever rights they have under the Con-
stitution, under the law, that will not be 
denied to them. But there is the question of 
recognition. I have asked the Federations, 
why are they not able to attract all these 
people in their ranks ? They have said : we 
are not being heard here; that is why we go 
to Members of Parliament. That is, in the 
Railway administration there is delay. I said 
let us eliminate all the delay so that 
everybody is able to have his hearing and 
redress tlirough these channels. This is the 
real way. I do not want to discuss it at 
length. We can meet and discuss all that. 

DR. B. N. ANTANI : What about the 
bridge ? 

SHRI GULZARILAL   NANDA   :     If 
it is a bridge which can be built by the 
Railways and if it is not the responsibility 
of the State, then we shall consider thai: 
particularly because of the accidents. We 
do not want accidents to happen in that 
way. 

Reduction of running time, etc., I Have 
every sympathy. Whenever I look at it. I 
am told there are certain things lacking, this 
line capacity, etc. When this session is 
over, I want to go to Madras and other areas 
in the South and will have very close 
discussions about all the needs of those 
areas there on the spot. 

T have dealt with the points. 
MR. DEPUTY CHAIRMAN : The 

question is : 
"That the Bill be returned." 

The motion was adopted. 


